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extend the period of supersession of the
Municipal Corporation of Delhi by six
months more from 11th April, 1982, under
sub-section (3) of section 490 of the Delhi
Municipal Corporation Act, 1957.

(2) A statement (Hindi and English
versions) explaining the reasons for the
issue of the Notification. (Placed in Li-
brary. See No. LT-3841|82).

MR. DEPUTY .SPEAKER: Now we
take up Private Member’s Business. Shri
Ramnath Dubey.

15.30 hrs.

COMMITTEE ON PRIVATE MEMBERS BrLLs
AND RESOLUTIONS FORTEETH REFORT

SHRI RAMNATH DUBEY (BANDA):
1 beg to move—

“That this House do agree with the
Fortieth Report of the Commiltee On
Private Members' Bills and Resolutions,
presented to the House on the 7th April,
1982.”

MR. DEPUTY-SPEAKER: The ques-
iion is:

“That this House do agree with the
Fortieth Report of the Committee on
Private Members’ Bills and Resolutions,
presented to the House on the 7th April,
1982."

The motion was adopted.

15.31 hrs.
,

RESOLUTTON RE: CONTINUOUS RISE
IN PRICES OF ESSENTIAL COMMODI-
TIES AND NEED FOR TAKING STEPS
TO AMELIORATE CONDITION OF
TOILING MASSES—Contd.

THE DEPUTY-SPEAKER: We now
resume further discussion on the following
Resolution moved by Shri K. A. Rajan on
26th. March, 1982.
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“The House notes with grave concern
the continuous and unchecked rise in
prices of essentia] commodities and con-
sequent deterioration in the living and
working conditions of all toiling people
and the measures taken against the trade
union rights and liberties of workers and
calls upon the Government to take
effective steps to ameliorate the condi-
tion of the toiling masses.”

Shri Rajan may continue his speech.

SHRI K. A. RAJAN (Trichur): Mr.
Deputy-Speaker, last time I was just mov-
ing the resolution. I was dealing with
certain basic questions regarding the eco-
nomic structure. Why is this price rise
very much affecting the whole people of
this country? Now I come to the real
causes for the price rise in our country,
which are really telling on the day to day
life of the toiling people. The reason is,
for raising resources for development the
burden has been continuously falling on
the common people. Firstly, indirect taxes,
the biggest component of which is excise
duty on commodities have been steeply
raising. If you go through the figures of
excise duty on 18 articles of daily con-
sumption, like cotton textiles, sugar, tea,
coffee, tobaccoo, salt, kerosene, etc, they
have yielded Rs. 2,762.62 crores in 1980-
81. A few selected items will clearly show
the trend has been developing for these
commodities. On sugar the excise duty
realised in 1950-51 was Rs. 6.41 crores;
it went up to Rs. 228.5 crores in 1980-81.
In the case of tea, it was Rs. 3.36 crores
in 1950-51 and it went up to Rs. 70.32
crores in 1980-81. The excise duty on
tobacco was Rs, 31.99 crores in 1950-51
but it went up to Rs. 40.39 crores in
1980-81. Regarding soap, which is a
commodity used by the common man, the
excise duty realised in 1950-51 was
Rs. 1.50 crores: it went up to Rs. 25
crores in 1980-81. The prices of manu-
factured items and the excise duty on them
have increased many times and the oblig-
ing Government has been turning a blind
eye to all these things. Mostly the burden
is transferred to the people. The price
increase has been enormous in the case of
medicines and all the big pharmaceutical: "
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companies have been increasing the prices,
and the common people have to face many
difficulties in their day today life.

Secondly, deficit financing has been
increasing, which is deliberately and
forcibly re-distributing the wealth created
by the labour, in favour of the upper
classes.

Thirdly, the operation of a shortage
economy and the seller’s market is con-
tinuing. Our industrialists have gone on
amassing black money. The  colossal
amount created by them, which is
currently about Rs. 30,000 crores is also
invested by them in land and all other
conceivable things. A supine Government
unwilling to attack the shoppers always
talks of increased production as the only
cure for the present ills. These are all
the real factors which really create the
paradise for them which is the main
challenge to our economy.

Now, it is being claimed in the Econo-
mic Survey as also in the Budget speech
delivered in this House that the wholesale
price index is being controlled and that
it is showing a downward trend. But
even if it is admitted that there is a
downward trend in the wholesale price
index, is it being reflected correctly in the
all-India consumer price index? The
common man and the toiling masses
especially in the countryside depend upon
the retail shops for their daily necessities
and commodities. Now, a new theory has
been brought in thit there is a downward
trend in the wholesale price indices. But
what about its refiection in the all-India
consumer price indices? They say that
there is a time-lag between the two. But
unfortunately, the timelag theory does not
seem to work in real life. 1 quote an
article:

“Though the wholesale price index
had generally registered a fall during
fthe last several months, prices of
several essential items have been steadily
rising during the last onme year. For
example, the percentage variation of the
price index of some selected commodi-
ties on November 14, 1981 over Novem-
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ber 15, 1980 as folloiws: chillies 497.9,

onion +95.9, fish 4469 groundnut

oil +26.4, gingolay oil +12.7, jowas

+12.5, vanaspati +11.1, tea X10.8 and

rice +104.” -

This is the real reflection of the whole-
sale price index, even though it is showing
a downward trend as it is claimed, on the
retail prices and consumer price indices.
It is being worked to the dis-advantage of
the common-man, who has to depend for
his day to day living on these essential
commodities. This is the real situatidn
in which we are. However big you may
talk about the decrvase in the wholesale
price indices, we are facing the real pro-
blem of rise in the price of essential com-
modities. This is a problem being faced
more acutely by the common man
especiailly in the ountrysides. Millions of
poor people are saffering from this malady-
So, what is the vray out of this? We have
been hearing fcr the last so many years,
pious wishes that we will bring down the
prices to a level where the people would
be able to purchase articles according to
their standard of living. But unfor-
tunataly, with all our pious wishes, we
find that we could not stabilise the prices
of essential commodities. This is a very
vital problem being faced by millions of
people especially the poor lot in the
countryside, the agricultural labour, the
rural masses, other middle class and lower
middle class sections of society. Now, we
have to think in the present set up and
taking reality into conmsideration, how far
we will be able to circumvent this in order
to have some stability in the overall price
situation. :

I would like to highlight that we will
have to streamline the public distribution
system. The public distribution system as
it is, as I understand, caters through 2.98
lakh fair price shops in the whole country.
During one year, their number has in-
creased by only 25,000. Moreover, a
majority of the fair price shops are con-
fined only in cities and industrial centres.
And a number of fair price shops are there
only with sign boards. The commodities
supplied through public distribution
systerr, are seldom available in these fair
price shops. An effective and definite
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public distribution system could be run
provided vou supply the atleast the mini-
mum essential commodities to the people.
As 1 stated earlier, the common man in the
villages and in the rural areas and the
agricultaral workers are the people who
are most adversely affected by the price
rise.

How could we streamline the public dis-
tribution system? According to the pro-
gramme of the Government, the new
20-Point Programme, the public distribu-
tion system is to be developed so that it
will remain a permanent feature of the
economy, and it will be strengthened in
all parts of the country, particularly in
the rural areas, as well as the backward,
remote and inaccessible areas; attention
will also be given to the requirements of
the weaker sections of the community.

It is a fact that in practice the public
distribution system hag not worked well.
We have been discussing this problem in
this House on several occasions. How far
have the fair price shops catered to the
needs of the people, so far as essential
commodities are concerned. What are the
essential commodities supplied by them?
How far were they able to stabilise the
prices? I can say from my personal ex-
perience that we could not give relief to
the toiling millions of this country through
the fair price shops, or the public distribu-
tion system, because we are not catering to
the weaker sections of the community.

Therefore, in my Resolution I  have
suggested that we have to take some
strong measures to see that the essential
commodities and consumer goods are
made available to the fair price shops at
reasonable prices so that the purchasing
power and the living conditions of the
poor people are not further eroded.
Already, they are finding it very difficult
to carry on their day to day life. Be
it the agricultural workers, the middle class
people or the working class, all these years
there is real erosion in their wages because
of the ever-rising increase in the prices of
commodities. Unfortunately, the wage
policy of the Government does not give

masses (Res.)

adequate neutralisation for the rising cost
of living index, because they are trying
to peg the wage gtructure or freeze the
wages. In that context, the stabilisation
of prices of essential commodities has to
be taken up very seriously.

Through this Resolution I want to urge
on the Government to take two or three -
steps if they want to keep the prices at a
stable level. First of all, there should be
a net work of public distribution system
all over the country, especially in the
rural areas, where the poor peasants, the
agricultural workers and the artisans are
residing.

Then the Government should take over
the wholesale trade in foodgrains. It is
at this stage that price flutuation takes
place because of the manipulations of the
monopolists, who want to get a major
share of the huge profits. So, there
should be takeover of wholesale trade and "
distribution through fair price shops.

Then, consumer items like textile, sugar,
edible oil etc. should not be left in the
hands of the monopolists. They should
also to be distributed through the public
distribution system. Since our attempt
to do that has miserably failed, many
political parties and organisations have
suggested the nationalisation of sugar,
textile and drug industry. Sir, unless you
take these drastic measures regarding
these essential commodities, you would
not be able to run the public distribution
system properly and you would not be
able to give relief to the common toiling
people in respect of their daily necessities
of life. Our experience for the last 30-35
years has shown that the peasant as well
ag the consumer is being looted by a
set of traders and monopolists who are
really in charge of the whole production
of the important items. That is why you
should take some fundamental steps regard-
ing stabilisation of prices, and T suggest
through this Resolution two steps:

(i) The taking over of the wholesale

trade in foodgraing is a must;
and

(ii) the nationalisation of the textile,
sugar and drug industry is alsco-
a must.
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This will be giving a big relief and this
will stabilise the prices of essential articles
and commodities and at Jeast our com-
mon people will get relief by this
measure, Through this Resolution 1
would like to suggest this and it should
.not be taken as a question concerning
a particular section or a particular party
because the whole country is facing the
problem of price increase and it has
consequences or repercussions or real
impact on the whole of our economy and
on the day-to-day life of the common
people.  Therefore, I would suggest
through this Resolution these two courses
or steps. One is increase in the network
of public distribution system especially on
the rural side, and the other is the
necessity of taking over the wholesale
trade in foodgrains and also nationalisa-
tion of textile, sugar and drug industries.

I commend this Resolution for the
acceptance of this House.

SHRI NAWAL KISHORE SHARMA:
Mr. Rajan, you have not mentioned all
these things in this Resolution. Unfor-
tunately, the Resolution does not mention
anything about nationalisation.

MR. DEPUTY-SPEAKFR:
moved: )

Motion

“That this House notes with grave
concern the continuous and unchecked
rise in prices of essential commodities
and consequent deterioration in the
living and working conditions of all
toiling people and the measures taken
against the trade wunion rights and
liberties of workers and callg upon the
Government to take effective steps to
ameliorate the condition of the toiling
masses.”

SHRI NAWAL KISORE SHARMA
(Dausa): I beg to move:

That in the resolution,—

(i) omit “and the measures taken

against the trade umion rights and
liberties of workers”
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(ii) add at the end—
“by providing essential commo-
dities at subsidised rates.” (1)

SHRI MOOL CHAND DAGA (Pali):
I beg to move:

That in the resolution,—

(i) after “workcrs__ and” insert

“with a view to enchancing produc-
— . 2
tion rapdily in the country”

(i) after “steps” inseri—“to ban
the activities of unwarranted strikes
and lock, outs, etc. in order” (2)
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SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): Mr. Chairman,
Sir, this Resolution provides one more
opportunity to the House to discuss this
question of price rise .and to invite the
attention of the Government to the con-
ditions of the people who are hard put
to make their both ends meet. I do not
expect much from the debate that is
going on. The Government will fling at
us some gtatistics to show that the prices
are under control and thinks are al-
right, But you are aware that we em-
barked up-on the venture of planned
development of the counfry with the
avowed objective of reducing the

disparities in the society and to level
up the living conditions of the people:
we had several objectives before

us; we wanted to provide free and uni-
versal education to people; we wanted to
provide health to people; we wanted to
provide dripking water, food and shelter.
But in all these respects, you will agree,
Sir, that we are far behind our objectives.
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And we bhave not made any appreciable
change despite the fact that we have made
a lot of gains in various sectors of our
economy. But unfortunately, despite the
fact that for the last 30 years or so the
development activities have been going
on, the benefits of development have not
percolated to the common people and
you find the spectacle of the number of
people living below the poverty line in-
creasing every day.

The number of people who are un-
employed is increasing and despite the
claim of the Government that the whole-
sale price index has come down, that they
bhave been able to control the inflation
and bring it to 2.1 per cent, we find the
situation where the consumer price index
is going up. Even in the Economic
Survey it has been admited by the GOV-
ernment that prices of cereals, adible
oil, fruits, vegetables, milk and milk
products, eggs, fish gnd meat have peen
increasing and have  tendency to in-
crease. This is the position which is
obtainng today and we cannot
wish away the situation by saying
that the wholesale prices have been
brought down. You will find that im
every sector of our economy people are
discontended and as Mr. Daga has said,
we do not have any wage policy. We
have not been able to confer the benefits
of the gains of development gn the peo-
ple. We have not been able to imple-
ment the land reforms. We have not
been able to devise an effective
machinery to ensure the payment
of minimum wages to the agricul-
tural labour. We have not got any
automatic mechanism which will work
out the dearness allowances of the wage
earners and Government will be able to
ensure its payment. And the result is
that you find see thing discontent every-
where and if [ may say so, the situation
is to so dangerous, I should Say, that if
you do not take effective measures in this
regard, the gituation will become explo-
sive. For instance, you are aware that
the socio economic scene is so bad and

\
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continues to be almost static that it has
produced the kind of menace that we see
in UP and in many other parts of the

country. People are organising them-

selves against the socio-economic injus-
tices. They are clamouring for wages and
social justice. The agricultural labourers
want they should be given lands. Despite
the fact that the Congress Party and for
that matter, even the Opposition when
we were in government, were all agreed
in the matter of implementation of land
reforms as early as possible, we did not
succeed and we have not been able 10
implement this measure so far, We come
across press reporis that so much Jand
has been distributed.

But, if we go to the rural areas, we
will find a different story. That is why
there is this widespread discontent. You
will find that discontent is surfacing in
the form of violent movements. I hese
are dangerous signals before our country.
If we want to carry on the administra-
tion, maintain law and order in the
country so  that the development work
may proceed unhindered, we have got (o
take note of these dungerous signals.

Sir. in many puarts of Bihar we find
violent movements and the agricultural
labourers are organising themselves in
lurge numbers and taking away forcibly
in many places the crops of actual
peasants, the land-holders are unable to
fully culfivate their lands. They are nof
able to go to the fields for harvesting.
The result is that there is an atmosphere
of great discontent, intimidation and
everything; in many parts of the country,
there are symptoms of frustration. There-
fore, I take this opportunily of expressing
my views and I am drawing the attention
of the Government to this explosive
situation which is likely to explode if thev
take a complacent view of the price
situation in the country. If there had
been a climate of austerity, if people at
the top had really thought of creating
that kind of confidence among the people
and tried to establish their links with
those people 'who are suffering to-day,
perhaps, the people would have been able
to suffer the hardships without organising
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themselves in violent movements. U

fortunately, that is not so.

‘Then, Sir, there is  conspicueus com-
sumption. [ agree with Shri Daga than
the income-tax department should be able:
lo realise the direct taxes. Unfortumately:
we find that there are many posh localities.
in Delhi; if you go and see the records
you will find that the houses which bave
cost Rs. 10 Jakhs or Rs. 15 lakhs are
assessed at a value of Rs. 3 lakhs or S5
lakhs. Thereby people escape wealth:
tax which they ought to have paid. If
taxation machinery has been really effcient,
this Kind of posh bungalows which we see
every day. which are mocking at the
poverty of the people who are suffering,
in the slum areas there; you can find thems
too—the  situation  would not have
deferiorated and discontent would not have
surfaced in the way it is surfacing today-
So. I would beg of the government to»
tuke note of the ituation,

Even the liberal Economist like Prof.
Galbraith who is by no means consxdued
10 be a leftist, had this to say in am
interview here.  He said:

“I have always had the feeling, as
vou know, that the existence of
affluence. wealth, basides poverty is
something that is intrinsically amoraR
and I cannot prove that, but I belicve
it and therefore there is a moral obliga-
tion to seek to marrow the gap.”

These are the views of a person who is
not a leftist but a liberal economist. He
says that in advanced countries there is
such a plethora of social services that
people do not feel that kind of gap but
here there is lack of social ¢#tvices.
Perhaps still one and a half lakh villages
out of five lakh villages do not have
drinking water facilities and this is The
position .after thirty-two years of Indepem—
dence and planned development.
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As Mr. Daga told you we should search
our hearts and see things objectively. It
ig D0 usc ignoring the objective Condi-
fions,_

Sir, there is no mechanism today which
«an ensure effective payment of minimum
wages. If you go to the rural areas you
will find that those who are holding land
are not in a position to pay the minimum
wages because you have not supplied them
the required inputs “at reasonable prices.
“Then how can they pay the minimum
wages fixed by the Government. There-
fore, it is necessary that you should apply
your mind to that gide also, namely, why
is it that these people are not able to pay
mminimum wages and also the production
is not rising. Government has increased
the prices of fertilisers, seeds, etc. There
is oy for remuncrative price for agricul-
tural produce. Therefore, I say that we
<anpot take this situation lightly.

Sir, the other day the hobh. Finance
Minister said that they will extend the
public distribution system rihgt to the
willages. Mr. Chairman, Sir, you are well
aware that this public distribution system
has oot reached the villages and they are
not able”to provide necessary services as
vequired. Even in Delhi at many fair
price shops there is no availability of
cither one ilem or the other item.
Further Sir, there were 2.98 lakh fair price
shops and Government has been able to
add only 25000 more. Do you thing with
this speed .you will be able to cover the
willages and provide what they need at
~ontrolled prices? 1 think this is a very
serious situation and I feel that the Gov-
eroment ought to take this situation very
seriously _and not look at it in a com-
placent manner.

T now come to law and order situation.
Everywhere it is under strain—Bihar, U.P.
Andhra Pradesh, etc. Wherever you go
wou find this kind of situation is obtaining
and the report of the Government is that
the taw and order situation is improving.
When we go Yo the rural areas we find
that the villagers are not coming out of
their homes after dust out of sheer fear
and still you say that everything is okay.
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Violent clashes are taking place. Only
two days ago the Opposition parties
staged a walk out on the question of firing
on Harijans in Madhubani. They wanted
o discuss this question. If this question
was discussed Perhaps it would have been
discussed with all its ramifications. But
this was not allowed. This is what is
happening. You have to see the gitua-
tion obtaining in the country. Therefore
what I suggest to my friends here is this.
The hon. Finance Minister would be re-
plying to the debate. If you want to
control black money you must deal with
those who are operating in real estate
business. The authorities of the Income-
tax department ought to be more vigilant
about it. They must ensure that operators
in real estates do not get away by making
huge profits and not paying anything to
the Exchequer. Yesterday we discussed
‘land grab’ in Delhi., We were told that
some people were making tonnes of
money, all unearned profits. The Income-
tax authorities and the Intelligence
Branch never bothered to get hold of
them. When black money is circulating
you will not be able to hold the price-line.
Therefore the most important thing for
you to adopt is this: You must first of
all streamline the administration. You
should take some effective steps; you
should see where the leakage is; you should
be able to catch hold of these big sharks
in the society. I agree with Mr. Daga;
you have’got to catch hold of these people
who operate in black money. You should
control conspicuous consumption and you
must create of climate of austerity.

The third most important thing which
I suggest is this: You must devise a very
effective machinery to ensure payment of
minimum wage to agricultural labour.
You must create a machinery at every
block level with participation of people's
representatives there, to see that minimum
wages are paid to these agricultural
labourers. During the lean months in
agricultural operations you must give
them work. There was the Food-for-work
scheme, started by us, which has been
acclaimed by everybody as a most effective
scheme to provide them work during ‘21_2
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jean months. But unfortunately when this
‘Government took over they re-christened
it as National Rural Employment Scheme
-and you would be sorry to hear that the
smandays created by them hardly exceeded
1.5 million or something like that. Unless
you provide them work during the lean
months -(when there is no agricultural
operation going on) they will have to
find meang for themselves some how to
earn money, And this explains the sort
-of Jawlessness which you find in various
parts of our country today. I agree with
Mr. Daga that there is no Wages Policy.
Sir, I also feel that there is very great
need for ‘Wages’ Prices and  ‘Incomes
Policy’ to be adopted by the Government.
In the absence of this, we always find that
some kind of friction is going on; on the
-one hand you find that production is going
up; on the other hand you find that labour
is not being paid in due timc and tnére-
fore they remain discontented. My friend
Mr. Bhagat paid a compliment to labour
and said that they did not respond to the
call of opposition for a strike on the 19th
January. You have been holding the
sword of Democles in the shape of
ESMA, National Security Act and so on.
50,000 workers had been put behid bars
on the 19th. How can you say that
workers are contented and the whole
system is working wcll?

Therefore, Sir, T suggest that Govern-
ment should take the gituation very
seriously and take appropriate measures
on the lines which wec are suggesting so
that the country mav not be convulged
into a regular civil war confrontations and
turmoil which have tc be avoided. We
have got the danger signal before us. We
cannot ignore it and if we ignore it, it
will be at the peril to the country.

*SHRI C. PALANIAPPAN (Salem):
‘Mr. Chairman, Sir, on behalf of D.M.K,,
1 wish to say a few words on the Resolu-
tion of my bon. friend Shri K. A. Rajan.
This Resolution has been introduced at
the appropriate time when there is no
let-down in the increase of prices of
essential commodities.

masses (Res.)

During the past 30 years, the value of
rupee has gone down to 20 paise. Unfor-
tunately the wages of workers have not
gone up in the same proportion. I weuld
regretfully point out that recently the
Government of India has increased the
salary of top-official by Rs. 1500 a month.
The reason advanced for this steep increase
is not at all palatable. No doubt the
salary of lower level officials has been
increased. From 200 rupees it has been
increased to Rs. 400. But the increase
from the salary of Rs. 3500 a month to
Rs. 5,000 a month cannot be justified and
it goes apainst the cannons of social
Justice in the country. This assures
grave  significance when 40 crores of our
people earn less than 75 paise a day.
The Central Planning Commission has
accepted this figure. They are all below
poverty line. The prices of essential com-
modities should be controlled. Otherwise
the poor people cannot hold their body
and soul together. In rural areas the
essential commodities are just not avall-
able. There are no fair price shops at all,

We have about 7 lakhs of villages
and hamlets in our country and there
arc only 2.79 lakhs of fair price shops.
It means there is one fairprice shop for
cvery three villages, The public distribu-
tion system should bc strengthened with-
out any delay. Food adulteration is quite
common in countryside. since we do not
have administrative staff to check this
evil. For implementing the provisions of
Food Adulteration Act, there should be
Advisory Councils at the State level and
at the dis®®et fevel in which there should
be representatives of trading community
also. The Tamil Nadu Civil Supplies Cor-
poration has become the seed-bed of
corruption and this must be inquired into.

The paddy given to rice mills for con-
version is sold in the blackmarket. Some-
times good paddy is sold in the black-
market and bad paddy is converted into
rice. which cannot be eaten by the poor
people: The dible oils must be made
available at Mmsonable prices. The prices
are soaring. There is acute cement scar-

*The Original speech wags delivered in Tamil
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city in the country. The cement and the
edible oils must be imported under the
Open General Licence so that they are
made available at reasonable prices. 60
per cent excies duty on lorry chassis, tyres
etc. contribute to increase in the franspor-
tation charges of essential commodities,
which in turn leads to rise in prices of
essential commodities. There has been a
steep hike in the railway freight and
naturally this will reflect in the prices of
essential commodities. Whatever leads to
increase in the prices of essential com-
modities must be looked into and reme-
dial steps should be taken. In  Tamil
Nadu, the foodgrains supplied under the
National Rural Employment Programmes
go into the black-market. From godowns
they are sold into the black market. This
must be enquired into by impartial autho-
rities. In India baby food worth Rs. 90
crores is sold annually. The price of baby
food should not be allowed to be in-
creased.

The psychologists have pointed that man
is prone to violation of laws of the land.
It is pointed out that consciously or un-
consciously a man violates the law 20
times a day. These cannot be curbed by
rigorous laws alone. There should be psy-
chological change of approach to social
problems of the country. With these words
I conclude my speech.

SHRI XAVIER ARAKAL (Ernakulam):
Mr. Chairman, Sir, many Members have
expressed their views on this Resolution.
If you examine the Resolution as such,
you will find that there are three main
parts of it. Part (a) refers to the prices of
essential commodities, and Shri Rajan has
put it “....continuous and unchecked rise
in prices of essential commodities’. So,
the question naturally arises: Ts there a
continuous and unchecked price rise? What
are the record and facts and figures about
that? The second part of the resolution
refers to “....living and working condi-
tions of all toiling people’ am yet to
understand and the cocnotalion which he
bhas given here to the toiling people. Let
us assume that he refers to the working
force of the rural areas. The third part
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of the Resolution refers to the measures
taken against the trade union rights and
liberaties of workers. Is it synonymous
with the toiling pcople, which he has
mentioned earlier. What is the relations
between the toiling people and the trade
union rights and liberties as far as the
organised sector is concerned? Are they
mutually inclusive or exclusive? What are
their mutual obligations and rights? And
Shri Raj finally makes a call on the Gov-
ernment to take effective steps to amelio-
rate the condition of the toiling masses.

There is thus a lot of contradiction and
ambpiguity in this Resolution. That s
where I fail to understand, why and under
what circumstances he has projected his
argument in this House. We cannot deny
one fact that there is a visible economic
growth since 1980 compared to the pre-
vious tltree years period ir the industrial
sector, agricultural sector. infrastructure
and what not.

The main theme of this Resolution is
about the rise in prices of essential com-
modities, but that affects the entire people.
T'hosc whbo have the ability to purchase
will de ibe alfectca people immedietely.
Therefore, ¢ry sprout in the prices has
to be viewed from a wider anele. What
is the impact on the common people and
people as a whole not as two classifica-
tions he has mentiored in this Resolution.

The facts and figures according to the
Economic Survey leli us that the wholesalz
price index has come down to 5.4 per cent
in 1982 compared to 22.8 per cent  n
1980, Shri Rajan has also conceded that
fact. The CPI, not the Party, but ihe
Consumer Price Index has also gone down
from 14.4 per cent to 12.7 per cent. There
is a continuous check on the prices and
the inflationary trends in our economy in
the country. That is why, T said that when
vou analyse this Resolution, you find a
lot of contradiction and ambiguity. Unless
there is proper production and distribution
in our country, it is rather impossible to
contain the price rise.

Now, 1 come to the second part of the
Resolution. What is the total number of
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organised worker force in the country?
It is mentioned that in 1981, the labour
force in the organised sector was 229.18
lakhs. What is their responsibility to-
wards the nation and  distribution of
wealth? what is their contribution towards
the price rise in our country? How do
they react to the measures taken by the
Government? These are the facts which
we have to analyse sysematically.

In the year 1978-79, in the organised
sector 39.62 million man-days were lost.
In 1980-81 it was reduced to 23 million
man-days Jost. What is the net result on
the total price system in our uconomy
when 2 man-day is lost and production
is stopped? How does it affect the
availability of essential goods and services
in our country? That is where we have
to view the responsibility of the organised
sector towards the mnation and fthe
economy.

There are three these main reasons for
the man-days loss, One is wages: second
is the allowances and the third is miscella-
neous demands. The man-days are lost as
a result of strikes or lock-outs. In 1981,
strikes uccounted for 57 per cent and the
tock-outs 43 per cent of the man-days
lost. If there is a strike or  lock-out,
naturally there is an immediate impact on
the price system in our economy, because
ours is a mixed economy. It gets reflected
in two areas. In the Central spheres it
is the 22 per cent of the total man-days
Jost and in the States sector it is 88 per
cent, [ am presenting these facts and
figures so that the House  will know
where do we stand, and who is contribut-
ing as o main factor towards the price
rise in our country. In the Central sector,
out of 168 public enterprises last year
alone, there was a loss of Rs. 182 crores.
You will be amazed to hear that 75 pub-
lic enterprises in our country accounted
for a loss of Rs. 754 crores. So, what
is the responsibility of the organised sector
towards the production of essential goods
and services in our country? When a pub-
lic sector incurs such a huge loss, natu-

rally the people of this country are affect-
M.
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Therefore, in my speech on 27th June,
1980, I with my humble knowledg: and
information, said that we should embark
upon total ban on lock-outs and st “kes
in essential services. 1 repeated this de-
mand on 23rd July, 1980 that we should
have total ban both on the strikes and
lock-outs. Now, I have presented the facts
and figures before this House, wh'ch
clearly justify that demand. I am h-ppy
that the Government has taken measures.
Shri Rajan should support the mea: rzs
taken by the Government in relatio” to
these two things—banning the st.iies
and lock-outs. I don’t know why hs vas
keeping quiet on that issue,

There is another aspect which I ca 1ot
deny or neglect. i.e. unemployment. ¥ ~m
so happy, Sir, you are in the Chair - .
It s a subject which is so dear and n-ar
to your heart. In 1980, according to the
Economic Survey, “There were 15.95
million unemployed.” And if you analyse
it further, you will see that youth are
the victim of this vicioug circle, In [981,
the figure has jumped to 17.42 million.
What is the responsibility of the organized
labour sector of this country? Have they
ever thought of these unemployed youths?
What is their contribution to them? [

pose that question very seriously before
them.

The;e is the population growth, and it
is projected at 1.6 per cent per year for
the years 1981-—1986; and the labour
force will be increasing at the rate of
2.4 per cent—higher than the population
growth rate. In other words, every year
we are adding to the existing accumulated
amount of unemployed youth., From
1979-80 to 1994-95 there will be an addi:
tion of 180 million people to the labour
force. During 1980-85 alone, we will
and 34 million pepole. Where do we
stand? What is our plan to check this
growth rate?

There is another part-to the Resolution
relating t8 the toiling masses. The rural
work force in 1973 was 199.83 million.
In 1983 it jumped to 349.73 million. 1t
is not a small figure. See the magnitude

of this great and serious problem facing
our country.

-
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This contributes another factor: ie. 51
per cent of our population is below the
poverty line, Naturally, this Resolution
has a point on that issue. How do the
people of this country react to this vicious
circle of price rise? Though Govemment
is taking all measures to check this, this
is a matter which has to be gone iulc,
in depth.

Therefore, this Resolution, though con-
tradictory and ambiguous, has highlighted
a point. The present Wage, Prices and
Income Policy, if thérc is one, has to be
re-assessed and re-evaluated. Unless there
is parity between those who have the
benefit of this, and those who don’t have
the benefit, there will be a serious econo-
mic crisis which may lead to a grzater
political crisis, and a greater instability.
That is why Government has to_ come
forward to play its role.

Going through the 6th five year plan,
1 find that it has envisaged a lot of rural-
oriented programmes. Two years of the
6th five year plan have already gone by.
But how far have these programmes per-
colated to the rural areas? How much
have the common people benefitted by

them?

I wish I had the time to rcfc;r to the
introductory chapter where it is categori-
cally stated that the benefit has not gone
to the rural areas. And those who have
benefitted, are not willing to part with a
portion of that benefit, to the pzople.
There is a contradiction. Those who have
benefitted from the various Plan schemes
are not willing to share their enrichment
or benefit with the majority of people who
bave not received anything. However, 1
would like to know from the hon. Minis-
ter how they are going to face these pro-
blems, which have been explained very
"~ well here by many hon. Members. More
will be speaking on this aspect and others.
I would like to know what positive action
the Government is taking towards the
organised labour? What are the measures
the Government is proposing to take to
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curb the price rise? Are they implementing.
the existing law in this field? Is the Gov-
ermnment going to bring forward a legisla-
tion on the ratio of wages, prices and
income? With these words, I conclude my
speech.

*SHRI A. K. BALAN (Ottapalam): Mr.
Chairman, 1 am going to speak in Malaya-
lam. I will start from where Mr, Arakak
has left off. He said that the economic
crisis in the country is taking the coogtry
towards political crisis. At the outset E
would like to say that this resolution mov-
ed by Shri K. Rajan is not a very noble
one. Nevertheless, it is very relevant in.
today's situation. Ih ‘the subject matter
of this resolution has been discussed im
this very forum almost on every occasion..
The discussion must have started even

“before I was born. Then during this.

session itself the points raised in the re-
solution bhave been discussed threadbare
on a number of occasions e.g., discussion.
on motion of thanks, general budget etc.
etc. But so far as the fundamental pro-
blems are concerned no worthwhile effort
has ever been made to solve them.

In 1970 a slogan was raised which cap-
tivated the pcople throughout the length,
and bredth of this couniry. That slogam
was garibi hatao. We thought perhaps with,
the garibi hatao programme some basic
problems of the people will be solved.
But that was not to be. Then in 1975
the 20-prgorammes was initiated. That too
could not solve any problem. In 1980
it was said by the Government that strin-
gent would be taken to curb the price
rise, In 1982 the 20-programme reappear-
ed on the scene. All this shows that the
problems which existed at the beginning
have only aggravated and the Government
in spite of its Joud protestation to the
contrary has failed in solving them. I
concede that there have been some achieve-
ments in some ar®as but the Government
has singularly failed in solving the crucial
problems like unemployment which have
effected all aspects of our life. Mr. Rajan
in his speech has drawn the attention &P
the House towards this fact. There is.
no need to discuss whether there is a

-—

*The oiiginal speech was delivered in Malayalam.
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price rise or not. I do not want to reel
out statistics to prove my point. It does
not serve any purpose. You don’t have
to look at the statistics that there is price
rise. It is a stark reality that the prices
of essential commodities have risen pheno-
minally over the years, Even while you
say that the rate of increase of inflation
is coming down, the prices are rising.
Supposing a price of particular item has
gone up from 100 to 110, you would say
that the inflation is 10 per cent. When
the price increases to Rs. 120 you would
say that the rate of inflation has decelera-
ted. But the prices wwould be going up.
You can make a jugglery of statistics. But
you cannot shut your eyes against reality.
We have formulated the 6th Five Year
Plan. But this plan contains no effective
proposals to grapple witk the problems
of price rise and unemployment in the
country. If you take 1960 as the base year
for computing the value of rupee, we
would find that by 1981, the value of
rupee has come down to 21.7 paise. If
you go further back to 1947 and take :t
as the base ycar you would find that the
real valuc of the rupee is only 16 paise
today, At this rate by 1985 the real
value of rupee will shrink to a mere 12 or
10 paise. Thus on the ope hand the value
of money decreases and on the other
band the prices of essential commodities
are constantly are increasing. This is what
is actually happening in our country. At
this rate by 1985, one who wants to pur-
chase some essential items frcm a retail
shop will have to carry a big basket full
of money with him. That is going to be
the financial condition in the years to
come, We have adopted a planned deve-
lopment. That is well and good. But what
we see today after three decades of plan-
ned development? It is admitted in the
Plan document itself that even drinking
water has not been made available to our
people. According to their own estimate
around two lakhs and thirty one thousand
villages do not get drinking watar. About
68 lakhs of people are homeless, 37.87

lakhs of people are living in slims in
sub-human conditions. There is no plan
or prgoramme to uplift them. Similarly,
there are one lakh and thirty three thou-

sand bonded labourers in our country.
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One crores and seventy lakhs of people
are there in the live-register of employ-
ment exchanges. 68 per cent of the popu-
lation are said to be illiterate, All these-
details are given in the 20-point pro--
gramme as well in the 6th Five Year Plan.
It is known to every body. But what is
the remedy? It is no use saying that the
20-point programme is there to solve these
prbolems. In fact. it is not going to touch
cven the brink of the gigantic problem»
that the courtry i¢ facing today. If the
Parliament fundg itself incapable of solving
these problzins then it is going to lead
to a very serious situation. The people
will lose faith in the parilamentary pro-
cess. This is going to be a very big chal-
lenge to the institution of parliamentary
democracy. Shauvinistic forces for rear-
ing their heads. If the people get am
impression that the Parliament and Assem-
blies are meeting only 1o impose more and
more burden on them, and they are not
meant for solving their problems then they
would think that these institutions are not
necessary. They would ask you as tor
why should there be a Parliament. It
should not surprise us if the people 'start
thinking on those lines. That is going to
inflict a heavy blow on the parlitmentary
system. We have to protect the institu-
tion and the people from such an eventu-
ality. The people will have to be mobili-
sed to fight against the divisive forces and
the forces which do not believe in demo-
cratice system. What is necessary is to
restore their eonfidence in the system. In-
stead of doing that the rulers of this coun-
try have chosen to resort to repressive
measures againset the people whose omnly
request is that if the Government is
not able to remove their woes atleast they
may not compound them. Right to or-
ganise and bargain is a fundamental right
of the working class. It i1s.not a favour
shown to them by the ruling class. When:
the freedom struggle was going on Shri
Balgangadhar  Tilak was deported to-
Singapore.  Protesting against  this the
organised working class waged a struggle:
which lead to his release. It was thiss
struggle waged by the working class of
this country which inspired the Constitu-
tion makers to enshrine the right to or-
ganise and bargain a fundamental right im
the Constitution.  Therefore, if the pre-
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senf rulers of our country say that  the
working class should not organise them-
selves or bargain for better living condi-
dions and that they should remained cob-
fent with what they are getting ‘oday
then I want to say that it is going to be
fatal to the system of parliamentary
«democracy in our country.

‘" Another point I want to deal with this
‘Band reform which is one of the important
item in the 20-point programme. Mr.
‘Rajan has suggested certain solution  to
ithis problem. [n fact. there is no pro-
blem regarding the availability of surplus
Band. The question is whether land re-
#orm Jegislation will be passed and effecti-
‘wely implemented. The Government led
dy Shrimati Indira Gandhi has not been
able to i:i:plem_ént land reforms although
#t has been inciuded as an important item
an the 20-point programme. 8 lakh acres
of land ar: avadable as surplus land. But
it' has not bzen distiibuted among  the
landless people. It is said that due to
fechnical »nd legal complications it conid
mot be distributed. Sir, in Kurala we
wpassed a legislation for implementing land
weforms.  Surplus land cam2 vnder the
<ontrol of the '.Gén.'ernmen: but later on
an effort was made by the Congress Gov-
ernment there to help the private land ow-
mers to get back the surplus land.  The
provision 6-C wag cleverly inserted in the
Kerala Land Reforms Act. Through that
provision all bogus transfers of land which
1ook place between 1974 and 1980 were
soughet to be validated. Thus the land
which should have gone to the harijans and
other weaker sections has been taken back
by the land owners. In 1980 we brought
an amendment seeking to rescind  that
obnoxious amendment whereunder clause
6-C was inserted in the Act.  Unfortuna-
tely, that piece of leglslation is still gather-
ing dust and even after two years it has
not got the Presidential assent. If you
are sincere about land reforms and the
20-point programme and if you genuinely
believe that land reforms are meant for
creating a sense of attachment and love
for the land in the minds of the people
as that sense of attachment is closely link-
ed with the love for thg gountry, then I
would ask you why is it that so far the
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land reforms amendment bill passed by the
Kerala Assembly in 1980 which was /neant
for invalidating the amendment iacor-
porated by the Congress Government to
defeat the very objective of land reforms,
hag not been given clearance so far, It
only shows that you are not sincere about
your protestations in regard to land
reforms.

Similarly, take the case of civil supplies
corporation. In Kerala we have an
excellent public distribution system. The
public distribution system can save the
people from price rise atleast to a limited
extent. Shri V. C. Shukla, the former
Minister for Civil Supplies had praised the
public distribution system in Kerala. Of
course, after doing that he had to resign
and go before long.  But that is beside
the point. Why is it that you cannot set
up an efficient distribution system in the
country? Why is it that you cannot im-
plement the land reforms? It is only
because there is lack of sincerety on the
part of the Government. It is this lack of
sincerety on the part of the Government
which has led to a situation wheréin the
country is beset with so many crucial pro-
blems. It i8 against this background that
this resolution has come before the House.
This resolution has not been moved with
the hope that after it is passed the pro-
blems of price rise and unemployment will
suddenly evaporate. ~ We don’t have such
fond hopes.  Atleast in future, instead of
playing with statistics and indulging in
arguments and counter-arguments about the
success and failure of the Government in
holding price line we should earnestly ad-
dress ourselves to the task of alleyiating the
miseries of the people who live below po-
verty line and who do not get even one
square a meal a day and we must strive to
create feeling in their minds that they are
a part and parcel of free India. T request
the House to unanimously pass this resolu-
tion. With these words I conclude.

MR. CHAIRMAN: The time allotted
for this Resolution was two hours. Two
hours will be over by 520. What is the
sense of the House now ?

SOME HON. MEMBERS: Time snould
be extended.
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MR. CHAIRMAN: May 1 take it that
we may extend the time of this’ Resolu-
tion till 6.00 p.m.?

' SOME HON, MEMBERS: Yes,

17.00 hrs.

fea wama ® 71z el (=Y
w3 fwg foarfmar) @ #gumfy S,
F]T AT FY @R T ATIT T8 A% !

MR. CHAIRMAN: I think it should be
over today.

SHRI M. RAM GOPAL REDDY: lLet
the discussion be over. The reply can be
the next day.

MR. CHAIRMAN: There are only two
or three speakers more. If they speak
to the point, it should be over by 6 O’

Clock’ because most of the members have
already spoken.

o1 (1 @ auTe (frearer) ¢
gatrfy q21E7, § T 9T 7 &
FE | FTEAITH AT WA
S @ @17A S & fF Cafawi & s
g9 wfeF171 %7 @aaaw & fawg #r
TE FEarfzgl 9v  wger fawar sqE
Fear ¢ gg ofaagr @Few &1 9rEAr

¥ fasgm farfm 21 wwfaw za &t
| ATEI I BTE 7§ 9 HFeT F @
e gl F0w AR w3 & and
g A WETERIfa &1 9 A AT 8qH

g1 wdr  Fwfae A@s9
v_ga?rf?itﬁqafrrq’.‘rf-cr u’hIﬂ%‘Tl'{
3 & ST | 94T Z1 A2 AT ;T g
| A FGA IAFT @RI FI TATE
FE AATE | TR A | A=BT FIH
frar & ST 91 AT FET T |
e 1 M - A G CE TR |
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w2 § W fed wEdw W@ ud
¥ auaxag W El s amd f&
Fga & T AT AW &R E, WL
qga A Sl A FE Gra | zwian
™ dedl g5 Fwdl 9x fawan =g
FET @NIEF & | qEdr g3 A,
fEa w=dY 9 ©F §%ar § ! 9=
faqeor  sorEll w9ET g1 AR T
AN K HES  ATH 9T WG TG,
SH UTHL & A7 agET g T IAwy
aifas  frufa 3% @ | gafae
foawor  fawew 1 2% a<ar =nfew o
I® T #F | 49 5w g ?
fefgermn  fawew 3o a6 fo,
Tga ¥ mal ¥ fefgmmw oo
T & 1 WO W g @y Tl
g1 @R d T A ¥ IqT FAT
gTEH  WH @t & | el 3 g
U9qEd FL 9 UF  GHEME @I T
UTETTF FTHUT T F G 7 FFeGT
F 2 | F HWaAr § I qHE W7
gra-r 9Tfed arfe .2, 3 9T TSy
9T UF FAT §TEH WY E 9T G
AR F1 TS W 9T 51 A @@ |
S AT WET IS &1 ST @ E, S
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[t frogrdt oS sama]

st foF 98 T =fge 1 AT ST FU=T
Tqo o dlo %Wm%m
gferst  Iq gu Wt O RN H
faaf@ W F JIEAT T AT
A9gq HAT ATRGY |

17.03 hrs.

[SHRI SoMNATH CHATTERJEE in the
Chair]

TH @ A gH Ufs9 ame iR
draq & fau graws g T S
w1 dd AP § IUASY &G,
q1 WA #) a9g § AT H{IX qAF
qEffal T 9T @ ¢, I¥ 8w
tFar ST AT &

T ME & dqd G KA
AEEET F1  qIGG IAET AW, q
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21 I, W AR A AT
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safeag &7 ¥ 9q W g | Afdw
dff w Sl § RETIRfed dae
HR F-ATRIeT @A F1 A99T
F AEEE I ST HA F
fae fow FA F1 AG@FAT € )
# fredr @9 TF ISGAT 9% AT
gu g1 a1 f§ | a®@ ¥R %,
HEfATEa< AR o9 =90 9 gafasr
Y & SEr aw Ag AR
TEEAT F1 9 O 7 AT Tq4T
q FT Iy fRAUEl g gfhe
T X | FH AI—ATIRMET FFEX FY
faqar @93 FATGHA, IIAT & T
garr  fefesgam  fawew g AR
Igd gTU gH TqEr F1 FEg § AA
F 40 IIGZ AW FT TJFAB B T
F qRA |
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vaw ¥ & faem 1 20 e
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20-9T0T STH W
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a9 1975 ¥ AT ATHIT 7 39 oy
# FEF AT AT HIT & FLT W
A Y, gR T Al H
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Fg 9T foar Sm@m o

T Weal & T AGAT qI@ GHICT
FIA gq, AIIH! g7ga1g 2aT g o wraw
A & fog wwa fan

SHRI CHITTA BASU (Barasat): Sir, I
rise to support the Resolution moved by
my esteemed colleague, Mr. Rajan. The
Resolution, in the concluding lines, calls
upon the government to take effective steps
to ameliorate the condition of the toilmg
masses.  As you have listened, Comrade
Rajan has depicted the miseries and plights
of a segment of the population of our
country. I take this opporunity to draw
the attention of the Housc and through the
House to the entire country and to the
Government, the pitiable plight of a seg-
ment of our population who are living in
the countryside of our country.

1 really want to draw your attention to
the raising poverty in‘the countryside. As
you know. the number of people under
the poverty line is continuously growing
not only in the rural areas but also in the
urban areas. But since I venturé to
draw your attention to the rural areas, I
shall confine myself to the conditions of
life and work of the rural masses of our
comtry. In 1960, as you know, the to-
tal number of people living under the
poverty line was 220 millions. It rose in
1972, to 250 millions.  And, Sir, accord-
ing to the estimates of the Sixth Five Year
Plan, it is of the order of 290 millions.
I hope you would agree with me that the
estimates made by the Sixth Plan is not
also correct. According to some other
estimates, the total number of people under
the poverty line has already reached a
height of 375 millions. One very parti-
cular aspect is this.  Of this 290 millions
of people who are under the poverty line,
as estimated by the Planning Commis-
sion of this country, 160 millions are “ex-
tremely poor”. What is really meant by
“extremely poor”? That is, this section
of the people can earn only 75 per cent
of the income of those under the poverty
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line, That is, they have not access only
upto 75 per cent of the income of those
section of the people who are within the
brackets of thc poverty line. Therefore,
you can very well imagine the plight and
distress of this section of 160 millions of
our people, that is 16 crores of people.

Now, as a matter of fact, the latest
figure available with me, the number of
people in the rural areas below poverty
line in 1979-80 is 259 mullions. Unemploy-
ed persong in the rural areas, in March,
1980, are 16.6 millions., This is your
achievement.

Another aspect which has never been
mentioned in this House and I want to
draw the attention of the House to that as-
pect also. That is the aspect of indebted-
ness and debt burdens.  About the debt
burdens—I1 hope, Prof. Ranga will agree
with me—these are crushing to spedk in
the mildest possibie language.  According
to the Rural Credit Survey conducted in
1951-52, the woal debt burden all over the
country was Rs. 750 crores. This burden
increased to Rs. 2400 crores after 10
years. The sample survey conducted in
1971-72 indicated that the total debt bur-
den was in the region of Rs. 3000 crores.
There is an unofficial estimate also in this
repgard.  According to that unofficial esti-
mate, the total debt burden has reached
to the height of Rs. 6000 crores. Un-
fortunately, there has not been any sur-
vey conducted in the recent past, I would
urge upon the Government to have another
survey regarding the indebledness of the
people particularly in the village areas.
Naturally, my young friend will be happy
to know and he would also join his voice
with mg when 1 demand that this kind
of a survey should be conducted on Sche-
duled Castes and Scheduled Tribes because
the incidence of indebtedness . is much
more among those sections of people.
Therefore, you can understand that it is
a very important aspect of the rural life
of our country.

The least I speak about the agricultural
labour because it is not necessary for the
House to understand the magnitude of the
problem. The House knows it.  The
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magnitude of the problem is that landless-"
ness is increasing. There has been grow-
ing alicnatiz of the farmers from the
land. The figures in that respect are
adequate enough to show that I would
draw the attention of the House fo the
colossal figures of 5 crores of agricultural
labourers in our country. Therefore,
there should be some kind of particuldr
attention being given to that aspect of the
problem. A pitiable condition that I just
want to mention is that durlng 1964 o
1975, the number of days worked by the
agricultural labourers, that is, employment
potential, declined from 208 in 1%64 to
185 in 1975. That is still increasing.

PROF. N. G. RANGA (Guntur): That
5 increasing with an increase in popula-
tion. Let him say that also.

SHRI CHITTA 'BASU: Don't bring 1in
that thing here.

The minimum wage has been fixed but
it is not implemented. The entire ap-
proach of the Government in fixing the
minimum wage is to retain the wage at the
poverty line. Have we achieved our
freedom with the drfeam that our coun-
trv will ever remain poor? The entire
concept of minimum wage is to Keep the
minimum wage at the poverty line, as if
our dream is not to cross the poverty line.
We want 1o condemn our people to eter-
nal and perpctual poverty.

Another very important aspect is thaf
the gap between the rich and the poor is
increasing. I think. Prof. Ranga shall not
be angry with me and he will ugree with
me. .

PROF. N. G. RANGA: It is bound to
increase.

SHRI CHITTA BASU: It will be in-
creasing because of the policies that they
pursue.

PROF. N. G. RANGA: Not because of
the policies of the Government.

SHRI CHITTA BASU: Not because of
my policies, but becausc of their policies.
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[Shri Chitta Basu]

He admits that the gap between the rich
and the poor is increasing.

PROF. N. G. RANGA : There are more
and more children added to every family.

SHRI CHITTA BASU: I will maKe only
one point which, I think, will convince
the entire House and that is that 5 per
per cent of the top land-owners possess
25 per cent of the total cultivated land
in the country. This monopoly is not
only in existence but this monopoly con-
trol or the monopoly grfp over the land
is being further tightened up and further
strengthened,

According to the last agricultural census,
4 per cent of the big land-owners still
now own 31 per cent of the total cultiva-
ble land and, on the other hand, 70 per
cent of the cultivators own less than ocune
acre of land.

Thig is the conntry that you have
built!

PROF. N. G. RANGA: My dear friend,
they would have lost that also. In West
Bengal. ...

SHRI CHITTA BASU: West Bengal is
a part of the country.

We do not claim that poverty has been
eradicated from West Bengal. We can-
not make the people of West Bengal happy
and prosperous so long as you are here.

PROF. N. G. RANGA: I will remain
here,

(1nterruptions)

SHRI CHITTA BASU: The unfortu-
nate thing is you will remain here. That
also T concede. But so long as you re-
main here, the country would be con-
demned to poverty.

(Interruptions)

Looking at the concentration of rural
assets, the top 10 per cent of households
own most of the total land assets and 20
per cent own 1 per cent of the total rural
assets.  This is the India which you have
created!

I refer to the duestion of land reforms,
which is regarded as the key step in nar-
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rowing down rich and poor gap in the
rural areas. What has been your achieve-
ment?  Your achievement is that after
33 years of enactment of laws in many
States, you have got available surplus land
which stands at 38 lakh acres. The land
so far taken over by the Government is
only 12 lakh acres and land so far distri-
buted comes to only 15 to 16 lakh acres.
What is the estimate of available surplus?

The Sixth Plan Document says that it
will be 15 lakh acres.

But the Economic Survey of 1979-80
says that it would be 46 lakh acres.

Even if that is so, then, this is only 1
per cent of the total cultivated land in our
country.

This is the target achieved for the dis-
tribution of land!

I would only like to mention that Prof.
Mahalanobis made a study and saad that
if 20 standard acres are put as the ceiling,
there will be about 630 lakhs acres of land
which would become surplus and to be dis-
tributed among the 5 crores of the land-
less agricultural workers of our country.

Where has the land gone? Naturally,
you can understand that there has been
benami transfer.

1 can give many instances how these
benami transfers have been done.

Therefore, land reforms have been stuck
up. Land reforms have been destroyed.
And you do not want to implement the
land reforms.

You should know that in West Bengal
they have implemented the land reforms.

In Kerala, they have implemented the
land reforms.

And you are proud of your follies!
You are proud of your defects! You are
proud of your deficiencies ?

We are proud of our achievements.

[l
s
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" The only panacea, the only talisman
which you have is the 20-Po\nt Programme
of the Prime Minister.

This 20-Point Programme is nothing
but the enunciation of certain policies and
this policy you want to execute within the
existing framework of the socio-economic
conditions.

You do not want to bring about any

change in the pattern of income and assets,

Unless this pattern of income and assets
is restructured, the basic problem of the
people, namely, the liquidation of poverty
is not poing to be achieved.

Therefore, while supporting Mr. Rajan’s
Resolution, I would urge upon the House
to accept it and also direct this Govern-
ment to change the basic socio-cconomic
structure, There should be distributive
justice and that can be done only by
bringing about changes in the pattern of
income and asset distribution,
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wfw aa &t g8q o fear o aqfq
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gar  ® A& W 41, A 39§
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g, 398 &t favgram g, 9 39
fatrta &1 g, WIT HA! WIET F
Ay FLar g 6 ww geaafg &
Hag ¥ q1a4 &1 J&@ 2, AT afeqas
fesvaqma fazzn w1 M Ala® w747
FAA F1 ATAEFAT & | GUATS |

MR. CHAIRMAN: Mr. Mayathevar,

PROF. N. G. RANGA: Has not the
Minister to reply now? How much time
have we got?

MR, CHAIRMAN: If the House agress
then we can have the time extended. Does
the House agree that the time allotted for
discussion on this Resolution be extended
by half-an-hour?

HON. MEMBERS: Yes.

MR. CHAIRMAN: All right; that is the
consensus; the House agress to it. Half-
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an-hour will be given on the next %ppro-
priate day. Now, Mr. Mayathevar,

SHRI K. MAYATHEVAR (Dindigul):
Mr Chairman, Sir, I strongly support (he
Resolution moved by my hon. friend Mr.
Rajan.  Sir, the prices of essential com-
modities in this country are rising steadily.
In the years 1977-79, the economic con-
dition of the country, was very alarming
and it was looking very awhward during
the Janata period, In the year 1980, it
was Jlooking backward and in the years
1981-82, it is going forward.  But still
the alarming rise in the price level  of
consumer commodities is not being con-
tained. I think both the Central and the
State Governments have to take  some
concrete measures for this. It is the duty
of the Government of India and the State
Governments to come together and pul
their concerted efforts to bring Jown fhe
prices of all the essential commodities so
that the interests of the common “people
are safeguarded. It is the duty of the
Central and the State Governments o
provide housing facilities, shelter to all
the poor families in the country, employ-
ment to the unemployed, food to all the
needy and poor persons, provide clothing
to the weaker sections of the people.

Here I may point out that Th Ay own
constituency, that is, Dindigul, Madurai
Disirict, drinking water is not available
to the people. Drinking water is sup-
plied by the Tamil Nadu Government orce
in three days. I am going to undertake
a token hunger-strike on the 17th  of
this month demanding provision of regular
drinking water supply to the people in my
constituency.  According to the statistics
of the Government, we learn that the
production of the essential commoditics
has increased to a great extent.  But, side
by side, unfortunately, we are also adding
more and more children which is leading
{o the explosive situation of the population
growth in our country, This is affecting
our economy and the increase in the
production does not have any salutary
effect on the price level due to increase
in population.
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Sir, first of all, T would suggest that
the Government should take a serious view
of this sitvation and necessary positive
measures should be taken to contain or
arrest the growth in population. That is
one of the important duties of the Cen-
tral Government.

There is a severe power out in all parts
of this country. We know that practical-
ly all the State Governments have effec-
ted economy in power consumption in
varying degrees cutting power <consum-
tion by 40 per cent 1o 60 per cent, That
is one of the reasons why prices of so
many essential commodities have gone up.
The theory of Economics says that if
production goes up, automatically the
prices should come down. But to our
great surprise, we find that this :heory
is belied.  What is the reason for this?
Who are responsible for c¢reating artificial
demand for the goods which in turn rise
the priceq is the open market at rthe con-
sumer level? The present Government
at the Centre has very competently
and ably contained the rising in-
flationary trend in the country, Nuot
only that, They brought down the per-
centage of inflation from 22 during the
Janata period to 16 in 1980-81. Now,
it is about 5 per cent or 6 per cent. But
still we find that the prices of essential
commodities have not come down. There
is something wrong somewhere. In
spite of the fact that we are able td con-
tain the inflationary trend and bring it
down to 5 per cent or 6 per cent the
prices have not come down. Who is
responsible for this?  Both the Central
Government and the State Governments
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are resoponsible for this, T would there-
fore appeal to the Central Government
and the respomsible persons from Andhra
Pradsh that severe action should be taken
against blackmoney holders who are run-
ning a parallel economy in the country.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): Why are you mentioning about
Andhra Pradesh only?

SHRI K. MAYATHEVER 1 am com-
ing io other 4 Soutnern States. We are
facing a dangerous situation there. We
have read in the newspapers and other
magazines that about Rs. 30,000 crores of
blackmoney are moving along with the

18.00 hbrs.

white money circulated by the Govern-
ment of India. This black money should
be contained ruthlessly.  You should not
have any mercy while dealing with these
people; you should take severe action
against them. In fact they are ruling
the country, Some Stategs have been
governed by the black money people.

MR. CHAIRMAN: You may continue
next lime.

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, April
12, 1982/Chaitra 22, 1904 (Saka).
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